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3.  Keeping in view these facts and circumstances of the case including 

especially the fact that the assessee has duly complied with the necessary 

requirements under Vivad Se Vishwas Scheme, 2020, we dismiss the 

appeals of the assessee treating the same as withdrawn. We also make it 

clear that in a situation, the grievance of assessee for the year under 

consideration could not be resolved under Vivad se Vishwas scheme, then 

the assessee would be entitled to seek recall of this dismissal order by filing 

a miscellaneous application. 

 4.  In the result, the appeals filed by the assessee are dismissed as 

withdrawn. 

Order pronounced  on    28/1/2021. 

 
 Sd/-     sd/- 

         (C.M.Garg)                                    (P.M Jagtap)                            
               JUDICIAL MEMBER                       VICE PRESIDENT                     
 
Cuttack;   Dated    28 /1/2021 
B.K.Parida, SPS (OS)  
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